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THE ANDARA PRADESH EDUCATIONAL SERVICE
UNTRAINED TEACHERS (REGULATION OF
SERVICES AND FIXATION OF PAY) ACT, 1991.

ACT No. 14 OF 1991 *
[23rd April, 1991]

An Act to provide for the Regulation
of Fixation of Pay of certain ‘Untrained
Graduate Teachexs and Matriculate of
Putomatic Advancement Scheme in the
State of Andhra Pradesh and for matters
connected therewith or incidental thereto.

Whereas, in G.Q0.Ms.No., 257, Education
Department, dated the 10th February, 1967

o Recelved the assent of the Governor on the 22-04-3991,

For statement of object apd reasons please see the Andhra
Pradesh Gazette, Part IV-A, Extraordinary, dated 20-03-3991

at Pages? to 12 ‘
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Lovernment have, due ta pancity of trained
graduate teachers in Science and Hathoe-
ditics vermitted the appointment as tea-
chers, the antrained gradwates in Reoience
and Mathematics subjects in the Szcon-
dary fSchools under the Government, . the
Zills Parishalds and aided manaqements in
the Telangana area of the State on 3
minimum basic pay of Rs. 134/~ in the
scale of pay of Ras, 130-230 with usual
allowvances adrissible to a trained gra-~
dvate teacher for a period of two years
vigh effect from the cdate of the said
proer:

hnd whereas, in 6.3.Ms.Hn. 2063, LEdu-
cation, dated the th Ceotobezr, 1367 the
Grvnynment further direcked thatothe un-
rrained graduates, untrained Intermedi-
aLes and Matriculates, who were appoin-
red as teachers be eligible to the mini-
mum of the time scale aprlicable ¢o the
aesl, they hold and not eligible to draw
any  increment3 +tiil they acnguite the
qualification prescribed fer the posks:

And whereas, the Aadhra Pradesh
Ndminigtrative Tribunal! in iks order
dated tbe 1l5th September, 1277 in Trans-
ferved ‘W,P, Ho. 1361/76 directed that
even tha vptrained graduates in Human:-
ties appeinted ia the CECecondary grade
poats in the scale of pay of Rz. BU-1%0

~alse should be allowed the pinimam of
Rs. 130/- in the scale of pay of Rs.
138-250 zdmissible wo trained graduates
appointed lu B.Ed., [(Schonl Assistant}
neslks contrary te the iontention cf the
Government behind the orders issued in
G.0,Ms. 0. 257, EMpration Department,
dated the 10th Febraary, 1967;

1
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hnd  whereas, in  S.0.Ms.XKo. Jh4,
Finance znd Planning (F.W.PRAC-I; Nepart-
menl, dated the 1st June, 1982, uavern-
nent have fcrmulated a scheme of advance-
ment in .service by the creation of
Speciel Grade posts to teachers wno hove
completed ten vyeers of service in a
noTticular scale of pay and Special bem-
puroty grromotion poste, Special adhor-
promgtiun posts for teachers who have
camplioted fifteen years eof servige in &
partigular scale of pay;

And whereas., it is .not the intentién
«f the Government . to count the services
of the afcresaid unirained teachers
warking in Secondary Crade Posts for the
purpose of extending the Special Grade.
Special cemporary Promotien, Sveeial adhoc
promotion posts under the esutopatic ad-
vancament scheme referred to above 25
they were aliowed Lhe minimur pay in the
time scale orly 25 a concession;

And wheveas, the Andura Pradash hd-
minigtrative 7Tribupal in Fepresentaticn
Petition Bes., 1755 and 1930 of 1985 dated
the 27th Decemper, 1%B5 have directed
the respondente to consider the claim of
the petitioners and to conier the bene-
fit of avtomatic advancemant scheme on
theu counting their service as untrainegd
tanechers ¢ontrary to the latenticon of
thz Govazinment hehind the orders lssued
in G.0.6n,H0, 164, Finance and Planning
(FW., PRC-I} Depariment,; dJdsted Lhe lst
Iuene, 13582

And  wherexs, in exercise of the
powers conferred by the provisotocliosuse
{5} of article 37i-D of the Constitution
of Indip, the Governmeat arnnulled the
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orderms of thv Andhra Pradesh Administra-
tive Tribuna in the R.P.Nos. 1799 and
1930 of 1985 dated the Z7th December,
1985 in G.0Q.F ,.No. 166, Education (Ser.
11} pepartmer t, dated the 24th March,
1986 and. G.D.Ms.No. 1%7, Education (Ser.
11} Department, Jdated the 25th April,
198%;

And whereas, the Supreme Court in
W.P.No. 80 of 1977 with SLP(c) No. 2967/
77 declared that clause (5) of article
371-0 of the Constitution as void;

And whereas, the Special Leave Peti-
tion No. 13779~-85 of 1987 dated the 25th
January, 1988 f£filed by the Government
against the orders of the Andhra Pradesh
Administrative Tribunal greferred to
above, was dismissed by the Supreme Court
of India as barred by limitatioen;

And whereas, the scope of what was
originally intended to be an incentive
to the -Science and Mathematics teachery
for a periocd of two years only due to
peucicy of trained Science and Mathema-
tiecs teachers-in Secondary Schools wuider
Government, Zilla Praja Parishads, and
aided managements in Telangana srea has
been so0 enormously widened that the
Coverument .are forced -to {1) pay the
minimum of #s. 130/~ admissibkle to trai-
ned graduates even to uatrained gradua-
tes .in subjectp other than Scisnce and
Mathematics with subsequent increases
due to revision of pay scales from time
to time -and {2, pay the minimum of Rs.
130/~ admipsible to trained graduwates
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appointed in B,Fd.; (Schoal Agsuiptant}
postes even to the untraineqd graduates
appointed in Secondary Grade postas with
subaequent increases due to revision of
pay scales from time to time and count
the service of asuch untzained graduates
working in Secondary Grade FPosts for
eutomatic advancement scheme aforesaid
counting their pservice as =service in
B.Bd., (School Assistant) posts;

And whereas, the Government have to
incur a huge expenditure of more than
ten crores of rupees geriously hampering:
the developmental programmes of the State
1f <these unintended financial commit-
ments are not effectively stopped;

BE it eanacted by the Legislative
Asaembly of the State of Andhra Pradesh
in the Forty second year of the Republic
of India, as followai-,

s
i 1.(}} This Act may be called ‘the stort title and
Andhra -Pradesh Educational Servies Un-congenciapnt.
trained Teachers {Regulation of Services
and Fixation. of Pay) Act, 19891.

{2) It shall De deemed to have come
into force with effect from the 10th
February, 1967, -

2. Notwithatanding anything coptained seguletioscf sty
in ‘any rule or order of the Govermment of the unttiined
or any judgement of any court, TFEibunal craduste
or other authority, the untrained gradu- tescoers.
.ate teachers in the subjects of Sclence
and Mathematics appeinted in pursuance
nf C.0.Hs.Re. 257, Education Department,



Abrtement of

Claims,

152

¢a-d the 10th February, 1%67 and ihe
vt zined graduate tearchers in the unb-
gei s of Humanities appointed in purse-
apr of orders of Tribunal in Transferred
Wiit Fetition MNo. 1361/7G, dzted che
15rh Zaptember, 1977 who actually hand-
led =zighth, ninth and tenth classes ip
the Secondary Scheols -of Government,
Ziile pParishads or as the case may be,
aiftel managements in the Telangana ares
of ihe State of Andhra Pradesh shall be
anvitled to the minimum of Rs. 130/~ in
the time+scale of Re. 130-250 admissible
to {rzined graduate teachers if they are
anpolinted to posts carrying that scale
with effect from the 10th February, 1967
to 3lst Decembex, 1973 and thereafter,
thel: pay shall be requlated as per
thelr eligibility as untrained graduvate
teachers in accordance with the Tules
en? orders in force.

3. HRotwithstanding any Government
order, Judyement, decrees or order of any
Tourt, Tribumal or other authority, the
supernumerary posts created in the B.Ed.,
acale of Rs, 1304-25C in accordance with
the ordera issued by the Government in
Mpmos. Ho. 1630/H4-1/81-3, dated the 12th
dsnuery, 1982 and alsoc on the 20th
Pabruary, 1984 {in plave of the Secondary
Grade porte. of teschers in the tima
zeale of Rg. 80-150 shall and shall be
deemed always to have bheen Secordary
Grade Poste Iin the time kcale of Rs..
80-15C¢ with subsagquent incresses dua to
revision of pay scales from time to time

"and accordingly,~~-
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8% Che sxcess amount alraafy sanc-
tigned and paid to the incuabonts by
creating sppsrnumezsry posts 28 sfore-
gaid shall be recovered In such manner
and in such pumbcr of iagtalwments &s the
nirector of Schowl Edveatisa rey, by
ordex, direct;

i) the teachers working 4irn such
pupecnanorary * posts shall not be entii-
lef for counting itheir snezvice ln the
B,Rd., secale for the auvtomavic sdvanca-
mept Enhewe formulated in G.0.+a Mo, ¥64,
Figarce, Coted trhe 1pt June, 1582

{e} any banefit given to the t:achere
vefzired to "in cleuse (b in accordance
with the Beid OGoverpment order vhall
stard cancellied from the date of axten-
ding puch henefit and zany rmount drawn
in pursvance of such bencfit ehall be
recoverable in the .marner specified in
ciause {(x);

. {d} po  Buit or other froteedings
shail be maintained or continued fn any
Court, Tribonal or eother auwbhurity
againgt the. Government or any person Gr
cther suthority vhatsowever for creaiion
of supernumerary posts foc the teachers
referred {o In clausc {b) and 2lsc such
pending proceedinge shall zbate foarth-
with; Aand

{e} no court shall enforce any decren
or order directing the pay fluation on
oar with the posts ©f teachers created
foy the sBubjacts of Mathsmatics and
Scienck in accordance with G.O.Ka.No,
257, 'Pducation Department, datel ithe
1o¢hy Febrwary, 1967, '
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lena

zfz.'“ of 4. "he Andhra Pradesh Educatiohal

rdinance 4 service Unirained Teachers (Regnlation

9f 1191, of Services and Fixation of Pay) Otdi-
aance, i¥91 is hereby repealed.





